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AT/ ORDER
PER DUVVURU RL REDDY, JUDICIAL MEMBER:

This is an appeal filed by the Assessee directed against the order of the Id.
Commissioner of Income Tax (Appeals)-1, Madurai dated 24.05.2019 for the
assessment year 2014-15. The grounds raised in the appeal of the assessee are
that the Id. CIT(A) has erred in confirming the disallowance made under section

14A r.w. Rule 8D as well as confirming disallowance under section 14A r.w. Rule



